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SOMESH ARORA 

 

1. Both the Early Hearing Application as well as the appeal are sought to 

be withdrawn by the Learned Advocate for the appellant. Considering that 

the matter pertains to a suspension order which is no more relevant as CB 

licence cancellation order has been issued, the request is allowed. 

2. Accordingly, the miscellaneous application is dismissed as withdrawn. 

The appeal is also dismissed as withdrawn. 

 

(Dictated and pronounced in the open court) 
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